IN THE NATIONAL COMPANY LAW TRIBUNAL,
DIVISION BENCH - I, CHENNAI

IBA/1390/2019 filed under
Section 9 of the Insolvency and
Bankruptcy Code, 2016 r/w Rule 6 of
the Insolvency and Bankruptcy
(Application to Adjudicating
Authority) Rules, 2016

In the matter of M/s. Roshan Fruits India Private Limited

M/s. Sicagen India Limited
SPIC Building,
4™ Floor, Guindy,

Chennai - 600 032
... Operational Creditor

-Vs-

M/s. Roshan Fruits India Private Limited
6 A, South Mada Street new pet

Krishnagiri,

Dharmapuri District,

Tamil Nadu - 635 001
... Corporate Debtor

Order Pronounced on. (g «{5 2020

CORAM:

R. VARADHARAJAN, MEMBER (JUDICIAL)
ANIL KUMAR B, MEMBER (TECHNICAL)

For Operational Creditor : S. Ravi, Advocate
T. Balasubramanian, Advocate

For Corporate Debtor ! K. Surendar, Advocate
Chenthoori Pugazendhi, Advocate

ORDER
Per: ANIL KUMAR B, MEMBER (TECHNICAL)

i, Under Adjudication is an Application that has been filed

by M/s. Sicagen India Limited (hereinafter referred to as

N
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‘Operational Creditor’) under Section 9 of the Insolvency &
Bankruptcy Code 2016 (in short, 'I&B Code, 2016’) r/w Rule 6
of the Insolvency & Bankruptcy (Application to Adjudicating
Authority) Rules, 2016 against M/s. Roshan Fruits India
Private Limited, (hereinafter referred to as ‘'Corporate
Debtor’). The prayer made is to admit the Application, to
initiate the Corporate InsoIVency Resolution Process against
the Corporate Debtor, declare moratorium and appoint Interim

Resolution Professional.

2. Part-I of the Application sets out about the details of the
Operational Creditor from which, it is evident that the
Operational Creditor is a Private Limited Company with
CIN:L74900TN2004PLC053467. Part-II of the Application gives
all the particulars of the Corporate Debtor from which it is
evident that the Corporate Debtor is a Private Limited
Company with CIN:U15137TZ2003PTC010769 which was
incorporated on 11.09.2003 and that its Nominal share capital
and Paid up share capital are Rs.1,10,00,000/- and
Rs.70,00,000/- respectively. The Registered Office of the
Corporate Debtor as per the Application is stated to be
situated at 6 A, South Méda Street new pet, Krishnagiri,

Dharmapuri District, Tamil Nadu 635 001. Part-III of the
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Application shows that the Operational Creditor has not
proposed any “Interim Resolution Professional” (IRP) and left

it to the discretion of this Tribunal to appoint the IRP.

3. From Part-IV of the Application, it is seen that the
Operational Creditor has claimed a sum of ¥88,82,716/- as
due from the Corporate Debtor since the month of November
2018. The Operational Cred’itor has established an Industrial
Packagers manufacturing unit at Ponneri High Road,
Gounderpalayam Village, S.R.Palayam Post, Chennai 600 120
with an installed capacity of manufacturing 1,67,000 drums

per annum.

4, Part V of the Application contains the details of invoices
or similar other documents, etc. of which are mentioned
below, in addition of Purchase Order (Pages 41 to 44).

(i) Invoices bearing 22 Nos. as per list raised by the
Operational Creditor to the Corporate Debtor.

(ii) Ledger Account

(iii) Demand Letters from September 2018 to August
2019 (by Mail Correspondence)

(iv) Copy of the Minutes of meeting dated 09.03.2019
with Operational Debtor Managing Director.

3of 22



5. It is submitted by the Learned Counsel for the
Operational Creditor that during the course of business, the
Corporate Debtor approached the Operational Creditor to
purchase up to 8000 Nos. of open Top Type MS Drums with
G1 Lever type lock Ring Top and Bottom made out of 1.00mm
thickness CRCA coil and shell (body) made out of 0.8mm
thickness CRCA coil Colour - Oxford blue/Internal White Lock
Ring vide the Purchase Order issued by the Corporate Debtor,
vide P.O. 0009/2018-19 dated 02.05.2018 for the quantity of
6000 Nos. and P.O. 0020/2018-19 dated 21.06.2018 for the
Quantity of 2000 Nos. The Operational Creditor claims to
have supplied Industrial packers on time as per the schedule
given by the Corporate Debtor under the said Purchase Order
without fail. The Operational Creditor further states that they
raised Tax Invoices along with the materials and also

acknowledged the receipt of the same.

6. The Learned Counsel for the Operational Creditor
submitted that as per the Invoices and the Purchase Order,
the credit period for making the payment is 120 days from the
date of delivery and if there is a failure to make payment
within the due date, then interest @ 24% per annum shall be

charged on the amount due computed from the due date till
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the date of payments. Further, it was submitted that the
Operational Creditor raised totally 36 Invoices to the tune of
Rs.1,23,19,202/- against Corporate Debtor during the course
of business and the same was promptly served on the
Corporate Debtor, for which the Corporate Debtor paid the
adhoc amount of Rs.49,00,000/- by seven instalments and the

balance amount of Rs.74,19,202.00 is still pending.

7. The Learned Counsel for the Operational Creditor further
submitted that when they demanded for the balance payment
over phone and by e-mail, the Corporate Debtor kept on
requesting for some more time to pay the debt amount,
however they have not made the payment of admitted debt of
Rs.74,19,202.00 till date. Though the Corporate Debtor had
given various promises to make payment of the admitted debt
amount, so far the Corporate Debtor had never paid any
amount to the Operational Creditor. Hence, all such efforts of
the Operational Creditor to recover the admitted debt amount

payable by the Corporate Debtor had gone in vain.
8. It was further submitted that, the Operational Creditor

sent the Statutory Demand Notice as mandated under Section

8 of IBC, 2016 dated 10.09.2019 to the registered office of
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the Corporate Debtor, which is stated to have been received
by the Corporate Debtor on 14.09.2019 and the timeline for
payments by the Corporate Debtor expired on 24.09.2019,
(i.e.) 10 days from the date of receipt of the Demand Notice.
It was stated that the total amount of admitted debt, which
the Corporate Debtor is liable to pay to the Operational
Creditor as per the Statutory Demand Notice dated
10.09.2019 under Section 8 of the Code, is as under:

INR Rs.74,19,202.00 (Rupees Seventy Four Lakhs
Nineteen Thousand Two Hundred and Two only) @ 24%
p.a. (i.e.) plus Rs.14,63,514/-(Rupees Fourteen Lakhs
Sixty Three Thousands Five Hundred and Fourteen only)
from due date as on 09" September 2019 to the
Operational Creditor.

9. The Corporate Debtor has filed the counter and it has

been alleged that:

a) the Application filed by the applicant is a sheer
abuse of process of law since the same was
preferred by suppression of material facts and by
making deliberate false assertions. Thus the above
application deserves to be dismissed in limine by

imposing exemplary costs on the applicant.

b) the Applicant had filed a false affidavit as if the
Corporate Debtor had not responded to the
demand notice dated 10.09.2019, however, the
Corporate Debtor duly responded to the demand
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d)

notice and has denied the liability by way of a
reply notice dated 10.09.2019. Thus, it was
evident that the applicant has not come with clean
hands and has committed deliberate *perjury’.

The Corporate Debtor has submitted that the
applicant had conveniently suppressed the role of
M/s. Beta Industries in the subject transactions
and has portrayed a false picture before this
Hon’ble Tribunal by making a false representation
during the hearing on 23.01.2020, as if the
applicant’s name was changed from M/s. Beta
Industries to M/s. Sicagen India Limited, which is
evident from the order passed by this Hon'ble
Tribunal on 23.01.2020. As the applicant has come
forward before this Hon'ble Tribunal with twisted
facts, the Corporate Debtor was obliged to bring
the actual sequence of events before this Hon’ble

Tribunal.

The Corporate Debtor has further submitted that
he was engaged in the business of manufacturing
and exporting fruit pulps and concentrates, mainly
mango pulp, tomato paste, tamarind paste, etc.
which were used as raw materials in various
quarters such as baby food products, fruit
drinks/juices, d»iary and ice-cream products,
beverages and bakery products for more than
fifteen years and had earned enormous goodwill

and reputation.
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f)

g)

The Corporate Debtor has further submitted that
the Corporate Debtor’s manufacturing plant is
situated in the heart of India’s Mango belt in
Krishnagiri District and spread across an extent of
40 acres of land with advanced machineries, high-
tech office equipments and labs that were handled
by a team of professionals. The Plant also includes
a warehouse over an area of 1,00,000 square feet
that are specially designed for storing the finished
products without exposure to sun-light and rain

water.

The Corporate Debtor business was based on
perishable goods, time management was utmost
importance and even a day’s delay would directly
reflect on the quality of the finished product and
would lead to heavy loss. If the perishable goods
such as fruits are not taken in for production as
per the time schedule, the same gets rotten, spoilt
and has to be disposed off as waste.

The Corporate Debtor has further submitted that
he has equipped its manufacturing plant with
three stages fruit washer, fruit cutting conveyors,
de-stoner, refiners, de-canters for removal of
black specks and Aseptic Filling machines with an
installed capacity of 8 metric tonnes per hour.
Immediately after manufacturing, the finished
products were packed in Aseptic bags which has to
be stored in steel drums of certain specifications.
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h)

i)

In the course of its business, the Corporate Debtor
was in need of steel drums for storing mango pulp
extracts and accordingly had placed a purchase
order bearing No. PO/0009/2018-19 dated
02.05.2018 with one M/s. Beta Industries, for
procuring 6000 quantities of drums with the
following specifications:

(i) Open top type Mild Steel (MS) Drums
with G1 Lever type lock ring;

(i) Top and bottom made out of 1.0 mm
thickness cold rolled close annealed
(CRCA) caoil;

(iii) Shell (body) made out of 0.8mm
thickness CRCA coil;

(iv) Colour - Oxford Blue and;

(v) Internal White lock ring.

The said purchase order dated 02.05.2018 clearly
stipulates that the products have to be delivered
from 20.05.2018 to 20.06.2018 and that the
payment for the said purchase have to be made
vide post dated cheques, deferred for a period of
120 days. The price for each drum was fixed as
Rs.1280/- as quoted by M/s. Beta Industries and
the said M/s. Beta Industries had also agreed to
supply the drums to the Corporate Debtor.

The Corporate Debtor has further submitted that
based on the assurance of the said M/s. Beta
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Industries to supply 6000 quantities of packaging
drums to the Corporate Debtor in terms of the
purchase order dated 02.05.2018, the Corporate
Debtor had procured huge quantities of Alphonso
Mangoes from the market during May, 2018 at the
rate of Rs.19/- per kilogram. However, having
agreed to deliver the packaging drums from
20.05.2018, the said M/s. Beta Industries had
failed to keep up the commitment and had
effected delivery of only 248 drums on 08.06.2018
through the Applicant herein. The Corporate
Debtor had placed an order of 6000 drums and
had procured mangoes from the market relying
upon the assurance of M/s. Beta Industries to
supply the same as per the time frame and
specifications mentioned in the Purchase Order.
However, regardless of the time frame stipulated
the said M/s. Beta

Industries had supplied only few drums through

in the purchase order,

the applicant. As such, until the expiry of the time

frame fixed in the Purchase Order, i.e., till
20.06.2018, the said M/s. Beta Industries had
supplied only 1662 drums out of the total 6000

drums through the applicant in the following

manner.
S. Date Invoice No. No. of
No drums
delivered
i 08.06.2018 | 6012130500 248
2. 09.06.2018 | 6012130506 224
3. 11.06.2018 | 6012130512 207
4, 11.06.2018 | 6012130516 275
5. 12.06.2018 | 6012130523 226

10 of 22




k)

6. 14.06.2018
7. 18.06.2018
Total

6012130553 275
6012130576 207
1662

The Corporate Debtor claims that as a result of the
failure to supply the packaging drums as per the
agreed time frame, they could not commence the
manufacturing process in time and 516 tonnes of
mangoes procured by the Corporate Debtor got
rotten, which had to be disposed off as waste from
17.06.2018 to 20.06.2018. Thus, considering the
purchase price of the mangoes [Rs.19/kg], the
Corporate Debtor had sustained a direct loss of
Rs.98,04,000.00, solely due to the act of the said
M/s. Beta Industries in showing utter disregard to
its own commitment and failing to deliver the
goods in time. Even after the expiry of the time
frame, the said Beta Industries kept delivering the
goods in small numbers till 19.07.2018 through
the applicant as follows:

S.No Date Invoice No. No. of
drums
. delivered

1. 21.06.2018 | 6012130607 274
2. 22.06.2018 | 6012130619 256
3. 10.07.2018 | 6012130772 242
4, 12.07.2018 | 6012130795 261
5. 14.07.2018 | 6012130811 275
6. 14.07.2018 | 6012130813 245
7. 14.07.2018 | 6012130576 226
8. 16.07.2018 | 6012130818 275
9, 16.07.2018 | 6012130824 284
10. 18.07.2018 | 6012130846 275
11, 19.07.2018 | 6012130851 174
12. 19.07.2018 | 6012130852 71
13. 19.07.2018 | 6012130853 71
14, 19.07.2018 | 6012130857 145
15. 19.07.2018 | 6012130860 133

Total 3207
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)] The Corporate Debtor claims to have raised the
issues of gross delay in delivery, quality of the
goods as well as discrepancy in billing with the
applicant through its officer viz. Mr. Murugavel. In
view of the above issues, the Corporate Debtor
had also refused to give any post dated cheque to
the said M/s.Beta Industries or to the applicant at
the time of delivery as provided under the
Purchase Order. In spite of repeated claims raised
by the Corporate Debtor, there was no proper
response from the applicant’s end. The applicant
had duly refuted the claim raised and is
contemplating to initiate a comprehensive suit
seeking damages as against the said M/s.Beta
Industries and the applicant herein.

10. In the Rejoinder filed by the Applicant/Operational
Creditor, it has been stated that the very dispute now raised
by the Corporate Debtor relating to the name and status of
applicant and deliberately’ confusing it with M/s. Beta
Industries is mala fide and afterthoughts. It was submitted by
the Learned Counsel for the Operational Creditor that they
have not at all suppressed any facts or the role of Beta
Industries and the Operational Creditor has not portrayed any
false picture before this Tribunal and the fact remains that the

Operational Creditor has promptly mentioned in the Cause title
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and in the Part-I and Part-II of the petition, as “M/s. Sicagen
India Ltd. Industrial Packaging (formerly Beta Industries)”. All
the materials in the subject transactions were supplied to the
Corporate Debtor by “M/s. Sicagen India Ltd., Industrial
Packaging (formerly Beta Industries)” only. All the materials in
the subject transaction were received and promptly
acknowledged by the Corporate Debtor. Also all the invoices
given by the Operational Creditor to the Corporate Debtor in
the name of "M/s. Sicagen Industries Ltd. Industrial Packaging
(Formerly Beta Industries)” alone. The said M/s. Beta
Industries Ltd., had been merged with MAC INDUSTRIAL
PRODUCTS LTD. with effect from 01.04.1995 vide Company
Petition No. 12/1996 order, dated 22.03.1996 by the Hon'ble
Madras High Court and after the said merger, the Beta
Industries have been functioning as a division of MAC
Industrial Products Ltd. Thereafter MAC INDUSTRIAL
PRODUCTS LTD. have been merged with SOUTH INDIA
CORPORATION AGENCIES LTD., with effect from 01.04.1996
by Company Petition No. 206 to 208/1996 vide order dated
25.04.1997 passed by Hon’ble Madras High Court. Therefore
there is no industry in the name of BETA INDUSTRIES LTD.,
from 001.04.1995 and thereafter the name of SOUTH INDIA

CORPORATION AGENCIES LTD., has been changed as SICAL
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LOGISTICS LTD.,(SICAL) vide Registrar of Companies (ROC)
Incorporation Certificate dated 14.02.2006. Further, during
the year 2011-12 SICAL LOGISTICS LTD. (SICAL) sold the
entire business operation of manufacture of Industrial Drums
and Barrels to SICAGEN INDIA LIMITED, vide Registered Sale
Deed dated 29.07.2011 and the entire business of operations
of manufacture of Industrial Steel Drums and Barrels is being

carried out as division of SICAGEN INDIA LIMITED.

11. The Learned Counsel for the Operational Creditor
submitted that, on verification of the records, the Corporate
Debtor issued the same purchase order in the name of
SICAGEN INDIA LTD and further submitted that the Corporate
Debtor taking advantage of the clarification sought by this
Hon'ble Tribunal on 23.01.2020, diverted the actual facts
before this Tribunal. It is submitted that the Corporate Debtor
acknowledged each and every delivery challans and tax
invoices by putting the signature with seal of the company,
which are the strict proof of the materials having been
received by the Corporate Debtor. The Operational Creditor
denied that the allegations made in paragraph 14 of the
Corporate Debtor counter that “the Beta Industries had

supplied only 4,869 drums to the Corporate Debtor through
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S

the applicant, thus grossly violating the mutually agreed terms
of contract. Out of 4,869 drums delivered only 1662 drums in
time balance 3207 drums delivered after huge delay. Only due
to the satisfaction in the quality of the materials supplied, the
Corporate Debtor issued fufther order for supply of another
2,000 Nos. of steel drums as per the Purchase Order No. P.O.
020/2018-19, dated 21.06.2018. The Operational Creditor
further submits that the Corporate Debtor has taken Input Tax
credit of GST from our supplies made from May 2018 to July
2018. Thus, the Operational Creditor supplied all the 8,000
Nos. of steel drums to the Corporate Debtor as per Purchase
Orders viz., 7,580 Nos. of Steel drums were supplied as on
18.07.2018 and the remaining 420 Nos. of Steel drums were

supplied on 19.07.2018.

12. The Operational Creditor has also denied the allegations
of the Corporate Debtor in Paragraph 16 to 23 of its Counter
as false and baseless. The fact of the Operational Creditor
supplied all the materials from M/s. Sicagen India Ltd.,
Industrial Packaging (Formérly Beta Industries) proved the

following strict evidence for the receipt of materials.

i) The Operational Creditor issued all the invoices in
the name of M/s. Sicagen India Ltd., Industrial
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packaging (formerly Beta Industries) to the
Corporate Debtor name.

i) The Corporate Debtor signed with seal for proof of
acknowledgement for receipt of materials in all the
Tax Invoices and delivery challans.

iii) The Corporate Debtor received the GST and also
taken and utilized the Input credit from the
Operational Creditor Tax Invoices.

iv) The Operational Creditor never raised the delay
supplies. After the receipt of the Demand Notice
only raised new allegations for delayed supplies.

13. The Learned Counsel for the Operational Creditor
submitted that the Operational Creditor has approached the
Corporate Debtor and in a joint meeting held on 09.03.2019
with the Operational Creditor and that as per outcome of the
meeting the Managing Director of Corporate Debtor Company
agreed to clear the 50% of the outstanding by March 2019
end and the balance 50% in April 2019. The Corporate Debtor
is yet to pay an amount of Rs.74,19,202.00 (Rupees Seventy
Four Lakhs Nineteen Thousands Two Hundred and Two only)

as detailed below:
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Total Value of Supply
made to the Respondent
Rs.1,23,19,202.00

Amount paid by the
Respondent till Feb. 2019
Rs.23,00,000.00
Amount paid by the Respondent
in March & April 2019
Rs.26,00,000.00

Balance Payable by
Corporate Debtor Rs.74,19,202.00

14. This Adjudicating Authority heard both the parties during
the successive stages of heéring, in detail and examined the
Petition, Annexures, Counter, Rejoinder and other documents
and having regard to the averments in these documents and
submissions made during the course of hearing, this
Adjudicating Authority has satisfied itself about the existence
of the debt amounting to Rs.74,19,202/- towards principal and
Rs.14,63,514/- towards interest and the same s
acknowledged by the Corporate Debtor particularly when they
have accepted the delivery and claimed input tax credit on the
goods supplied by the Operational Creditor. The dispute raised
by the Corporate Debtor with reference to the delay in
delivery of the goods cannot be accepted because it is the

duty of the Corporate Debtor to ensure that their production is
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scheduled scientifically by ensuring that adequate packing
material is in stock and at the same time, they are aware that
they are procuring Mango which is perishable in nature during
the season which in any case is required to be held in stock in
their integrated cold chain and for the said reason we are
unable to accept the contention of the Learned Counsel for the
Corporate Debtor. Since the existence of ‘operational debt’ is
proved and the Corporate Debtor has committed ‘default’ in
respect of the payment to the Operational Creditor and the
dispute raised by the Corporate Debtor with respect to loss of
perishable mango is not accepted, this Adjudicating Authority
has no hesitation in admitting this Petition and initiating the
Corporate Insolvency Resolution Process (CIRP) as against the

Corporate Debtor

15. Thus taking into consideration the facts and
circumstances of the case as well as the position of Law, we
are of the view that the Petition as filed by the Operational
Creditor is required to be admitted under Section 9(5) of the
IBC, 2016. Since the Operational Creditor has not named the
Insolvency Resolution Professional, this Tribunal based on the
latest list furnished by Insolvency and Bankruptcy Board of

India appoints Mr. SUBRAMANIAM S with Registration
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Number IBBI/IPA-001/IP-P00946/2017 - 2018/11566
(email id:- suvidhaoman@gmail.com) as the “Interim
Resolution Professional” subject to the condition that no
disciplinary proceedings are pending against such an Interim
Resolution Professional named and disclosures as required
under IBBI (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016 are made within a period of one
week from the date of this order. As a consequence of the
Application being admitted in terms of Section 9 (5) of the
Code, the moratorium as envisaged under the provisions of
Section 14(1) and as extracted hereunder shall follow in

relation to the Corporate Debtor:

a. The institution of suits or continuation of pending
suits or proceedings against the respondent
including execution of any judgment, decree or
order in any court of law, tribunal, arbitration

panel or other authority;

b. Transferring, encumbering, alienating or disposing
of by the respondent any of its assets or any legal
right or beneficial interest therein;

c. Any action to foreclose, recover or enforce any
security interest created by the respondent in
respect of its property including any action under

@ the Securitizatioh and Reconstruction of Financial

19 of 22



Assets and Enforcement of Security Interest Act,
2002;

d. The recovery of any property by an owner or
lessor where such property is occupied by or in the
possession of the respondent.

16. However, during the pendency of the moratorium period
in terms of Section 14(2) (2A) and 14(3) as extracted

hereunder:

(2) The supply of essential goods or services to the
Corporate Debtor as may be specified shall not be
terminated or suspended or interrupted during

moratorium period.

(2A) Where the interim resolution professional or
resolution professional, as the case may be,
considers the supply of goods or serices critical to
protect and preserve the value of the Corporate
Debtor and mange the operations of such
Corporate Debtor as a going concern, then the
supply of such goods or services shall not be
terminated, suspended or interrupted during the
period of moratorium, except where such
Corporate Debtor has not paid dues arising from
such supply during the moratorium period or in

such circumstances as may be specified.
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(3) The provisions of sub-section (1) shall not apply to
such transactions as may be notified by the
Central Government in consultation with any
financial sector regulator.

17. The duration of the period of moratorium shall be as
provided in Section 14(4) of the Code and for ready reference

reproduced as follows:

(4) The order of moratorium shall have effect from the
date of such order till the completion of the
Corporate Insolvency Resolution Process:

Provided that where at any time during the
Corporate Insolvency Resolution Process period, if
the Adjudicating Authority approves the Resolution
Plan under sub-Section (1) of Section 31 or passes
an order for liquidation of Corporate Debtor under
Section 33, the moratorium shall cease to have
effect from the date of such approval or
Liguidation Order, as the case may be.

18. The Operational Creditor is directed to pay a sum of
Rs.2,00,000/- (Rupees Two Lakhs Only) to the Interim
Resolution  Professional upon the Interim Resolution
Professional filing the necessary declaration form as required

under the provisions of the Code to meet out the expenses to
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perform the functions assigned to her in accordance to
Regulation 6 of Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons)

Regulations, 2016.

19. Based on the above terms, the Application stands
admitted in terms of Section 9(5) of IBC, 2016 and the
moratorium shall come in to effect as of this date. A copy of
the Order shall be communicated to the Operational Creditor
as well as to the Corporate Debtor above named by the
Registry. In addition, a copy of the Order shall also be
forwarded to IBBI for its records. Further, the Interim
Resolution Professional above named who is figuring in the list
of Resolution Professionals forwarded by IBBI be also
furnished with copy of this Order forthwith by the Registry,
who will also communicate the initiation of the CIRP in relation

to the Corporate Debtor to the Registrar of Companies

concerned.
-SD- -SD-
(ANIL KUMAR B) (R.VARADHARAJAN)
. MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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